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\Regulation 12 of the Insolvency and Ba; nkruptcy Board of India i

(Liquidation Process) Regulations, 2016)

FGR THE ATTENTION OF THE STAKEHOLDERS OF KRISHNA PREXIUN CARE SERVICES L

froees,

frol _PARTICULARS — ™ BETAILS T
1IN NaImE ﬁi{i . Jorate {iﬁf{ﬁi(}? \{ahﬂéepgr}mmr\q{ are J-Fﬁr‘r é, [iP ’;
¢ 2 |Dale "i* corperation of corporate debtor | 28/01/2016
i A é which corporate deblor is | Registrar of Companies - Hyderabad :
i | ncorperatedregistered Ministry of Corporate A*fa
i4 Compos “353 iden &}f number / limited fiahi hty AAF-E)?@Q
I certity rumber of corporate debtor :
3. 2 sa; Fthe ag stered office and principal H.No.1-18/1, Prabhat Nagar Colony, S;‘:isugaﬁmggi |
Yice (i any) of comporate debtor Hyderabad, Rangaredd, Telangana 500 060
:  (as stated in MCA website) .i
¢ 6.1 Dale cfclosure of nsolvency resolgion process. 06/09/2023
- 7. Licuidation commencement date 06/09/2023 (the liquidation order copy was received |
gi corporate debtor on 11/09/2023 at 12.55pm) |
- 8.1 Name and regisiration number of the hagwa@m Feddapata '
' insolvency professional acting as liquidator ViPAQOVIP-FO218412020-202113363
9. | Address and e-mail of the H rm @?"@ . Akhila Apartments,
liquidator, as registered with Board | Vivexanandanajar, Street No.8, Habsiguda, f
- Hyids f.m,, ad. Telangana 500007 |
_ E-maii: pbabugu@gmail.com
110 Address and e-mail to be used for* | H.NO 1-5-87/G1, Akhila Apartments,
|| | correspondence with the Liquidator | Vivekanandanagar, Street No.8, Habsiquda,
. - Hyderabad, '?e;cwgpa 500007
(L E-mail: kpestpli ';,,,f**s*wr Zgmail.com
| 11| Last date for submission of cla | 05102023

N{:‘zi;w is wsrzkby given that the Naima% Company Law Tribunal, Hyderabad Bench -1 haa
" ordered the commencement of | ;a;sﬁéaﬁm of the Krishna Premium Care Services LLP on'
08/09/2023 under section 33 of the Insolvency and Banrrugicy Code 2016.

The stakeholders of Krishna Premium Care LLPare hereby called upon to submit their ¢f a;mﬁs
with proof on or before 05/10/2023, to the liquidator at the address menticned against it

- No.10. ) ;
" The financial creditors shall submit their claims w ith proof | i%‘;&;?zﬁgiiﬁﬁg;?ﬂf her
tw* mm S! "‘WE*?‘éﬁ?&“’%ﬁﬁ%u’}‘{?eg'@{}; nperson, gg:zaaa y eiects .

haid o vin ;,,.\,.4 m&p?’}ﬁg;* Q&

Submi falsgor misteading proofof dlaims shaliatize E—
Submis nf& VVVVV sgor misleading p e
Liquidator

.No. %83 s?A«ﬁ?‘i - ?ﬁ?‘%&mﬁ?&%%ﬂﬁﬁﬁ

[:12:42/00/2023
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m MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
nuthn“t Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. C38 & C39, Bandra Kurla
HOUSING FINANCE Complex-G block (East), Mumbai-400051, Email Id: authorised.officer@muthoot.com

DEMAND NOTICE
Under Section 13 (2) of The Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002

Yhereastheundersigmed-istheAuthorisedofficerof Muthoot HousimgFimamce- Company tid{“MHFEL"runder-SecuritisationAmnd-Reconstructionof
Financial Assets And Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act, calling upon the following Borrower(s), Co-
Borrower(s), Guarantor(s) to discharge in full their liability to the Company by making payment of entire outstanding including up to date interest, cost
and charges within 60 days from the date of respective Notices issued and the publication of the Notice as given below as and way of alternate service
upon you. As security for due repayment of the loan, the following Secured Asset (s) have been mortgaged to MHFCL by the said Borrower(s), Co-
Borrower(s), Guarantor(s) respectively.

Formally known as Hyderabad Vanaspati Limited
CIN: U80900TG1970PLC001335

Regd. Office: 44-617/2A, Beside Telephone Exchange, Nacharam, Moula-Ali, Hyderabad-500076, India.
E-mail Id:- venkateshwaraedus70@gmail.com,groupcs123@gmail.com

To,BorrowersTt.(a) MrB-TrimurthutuPtotno 62, Road no 2, Sriram Nagar Colony, B N
Reddy Nagar, Hyderabad-500070.1(b) Mrs B Ramanamma Plot no 62, Road no 2, Sriram
Nagar Colony, BN Reddy Nagar, Hyderabad-500070.

Dear Sir, Notice is hereby given that 53rd Annual General Meeting (“AGM’) of the Members of
Notice dt. 06.09.2023 issued to you u/s 13(2) of The Securitisation & Reconstruction of Venkateshwara Edusupport Limited (‘the Company”) will be held on Saturday, 30th September,
Financial Assets & Enforcement of Security Interest Act,2002 by Ramanthapur branch/ 2023 at 11:00 A.M. at the Registered Office of the Company situated at 44-617/2A, Beside
me,the Authorised Officer, was sent to you calling upon to repay-the dues-imyour loan Telephone Exchange, Nacharam, Moula-Ali, Hyderabad -500076, India.

account/s with us at your last known address could not be served. Therefore, the contents of
the said demand notice are being published in this newspaper.

The credit facilities/ loan facilities availed by you have been classified as NPA on 30.06.2006.

Members may further note that in pursuance of the Go-Green initiative of the government, the
Notice of the 53rd AGM and Annual Report for the financial year 2022-23, will be sent through
electronic mode to the members whose e-mail addresses are registered with the Company/

You have executed loan documents whilo availli.nlg the facilities and created seourity"rtheres_t Depository Participants. Sr.T LAN/ Name of Borrower/ Date of Date of Total Outstanding
jtiavourofine Bank. The details e credit FaCiIlies and SeCUred 2SSl are s undsr- Credit The members holding shares in physical mode and who have not updated their e-mail addresses No| Co-Borrower/ Guarantor NPA | Demand nOtiC# Amount

faciliies availed with OUtS.tandmg amounlt as on 06'0922023’ Total outstalndlng gmount with the Company can obtain Notice of AGM and Annual Report by sending scanned copy of Loan Account No. MAFCRESHYDUU000500387 R5:26,09,267—(RupeesTwenty NimeLakhs e
Rs.18,05,586/- (Rupees .Elghteen lakhs five thousand five hundred and eighty six only) signed request letter mentioning the following details for registering email address: a) Folio No./ 1 1.Vallapu Raju 2.Komuramma 29-Aug-2023  08-Sep-2023 Thousand Two Hundred Sixty Seven Only) As or
Secured Assets Residential Flat no G-1, Ground floor, Plot no 52, Survey nos 59,60 & 7073, DP ID-Client D, b) Name of shareholder, ) Email D, d) Copy of PAN card (seff-attested), ) Copy 08-Sep-2023

Ravindra Nagar colony, Habsiguda ,Hyderabad, Telangana. Bounded by: North: Entrance,

of Aadhar (self-attested) f) Copy of share certificate. —Descriptionof-Secured-Asset(s)HimmovableProperty-ies):
AND FIRST FLOORS OF HOUSE BEARING MUNICIPAL NO 1-2-343/D/1/A, VIDE PTIN NO. 1150108267 (NEW), H.NO.1-2-343/D/1 (OLD)
ADMEASURING 800.00 SQ. FEETS., INCLUDING COMMON AREAS AND BALCONIES WITH UNDIVIDED SHARE OF LAND
ADMEASURING 36.00 SQ.YDS.OUT OF TOTAL LAND EXTENT 53.00 SQ YARDS, SITUATED AT GAGANMAHAL, DOMALGUDA,
HYDERABAD, TELANGANA STATE, AND BOUNDED BY THE FOLLOWING: NORTH : H NO 1-2-343/D, SOUTH : H NO 1-2-332, EAST :
NEIGHBOURS HOUSE, WEST : 20' WIDE ROAD, NATURE OF ROOF : RC.C, TYPE OF STRUCTURE : PILLARS, TOTAL EXTENT OF SITE :

36.00 SQ YARDS, OUT OF 53 SQ.YARDS. BUILT UPAREAPARTICULARS 1400 SQ.FT GROUND FLOOR, 400 SQ.FT FIRSTFLOOR.

South:Open to Sky, East: Stair Case,West: Open to sky. By the Order of the Board of Directors
Therefore,you,No.1,as borrowers interms of the aforesaid notice have been called up on to pay Sd/-
the aforesaid sum of Rs.18,05,586/- (Rupees Eighteen lakhs five thousand five hundred and Mr. Ajay Chauhan
eighty six only) together with future interest and charges thereon within 60 days from the date of Date : 12/09/2023 Director
this publication. That on your failure to comply there with we, the secured creditor, shall been titled Place : Hyderabad DIN No. 06502672
to exercise alloranyoftherightsunderSection13(4)ofthe Securitisation and Reconstruction of
Financial Assets & Enforcement of Security Interest Act 2002. In terms of Section 13(13) of the Act
you shall not transfer the secured assets aforesaid from the date of receipt of the notice with out
Bank's prior consent. Please take note of the provisions of sub-section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Date: 12.09.2023,
Place: Hyderabad

fft d
the secured asset mentioned above and shaII take such other actlons as is ava|IabIe to the Company in Iaw entirely at the risks, cost and
consequences of the borrowers.

The said Borrower(s), Co-Borrower(s) & Guarantor(s) are prohibited under the provision of sub section (13) of section 13 of SARFAESI Act to
transfer the aforesaid Secured Asset(s), whether by way of sale, lease or otherwise referred to in the notice without prior consent of MHFCL.

—Placer Hyderbad, Date: 13 September, 2023~ Sdl- Authorised Officer For Muthoot Housing Finance Company L|m|ted|

KOHEDA BRANCH: H.Ha.: 1-14, Kaheda Village, Abdulkapurmet
Mandal, Ranga Reddy Dist, Telangana 301311,
Fhaone Mo, 7993316608, E-mail; thﬁ'l...uJ.lL..-.u'linfL.!rLd..i [=lg]

ABHIDEEB VEHICLE AUCTION NOTICE
In wieny o the dalsull comimillad by B Bormower menlioned balow, Bark Fas repossassad’ saived the
Hypathecated Molor Vehick menticned below in exancisa of the powers confemed under Hypethecalion
Agresment execubed by he paties and same |5 being auctioned on “AS |3 WHERE |3 & A5 15 WHAT 13
BASIS” ard subiact o the following bems & conditions.

Sd/-AUTHORIZED OFFICER
UNION BANK OF INDIA

MAME & ADDRESS OF THE BORROWER: Smt. Anuradha Chenreddy Wie C.Parameshwar
Reddy, Residing & R, Plat Mo, 118, Ground Floar, 15t Partion, Thinamals Mager, Read Na. B, Almesguda
B, M. Reddy Nagar, Rangareckly, Tetangana 500072

Corporate Office: Chola Crest, Super B, C54 & C55, 4,
5| Thire Vi Il'.a Industrial Estate Guindy, Chennai-&00 032 TH.

% Ch lEl CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

BAJAJ FINANCE LIMITED

CORPORATE OFFICE: 3rd Floor, Panchshil Tech Park, Viman Magar, Pune-411014, Maharashtra,

RTCO | Reserve s 1st F [delli jal I - 4Th Fl

Through this nofice, wa do heseby inform the public in general that Late Ameunt Due Vehiche Make & Model Regd. No.| Price | EMD Branctr CHT: 1), Floo P |:Ie3.|| SO SO, nthiv e e g o
e I 0 S - B Al ) 6-3-091 & 892, The Belveders, Rajbhavan Road, Near Somajiguda Circle, Hyderabad - 500 082,

Shri. PANDALA SRIKANTH, the Principal Borrower along with PANDALA Amount Dus 25 on Make: MARLITI Suzuki india Lid,, 4 '

LATHA, as Co-borrower had availed the financial facilities from 1209.2023: Rs.5,64,649.22 | Model: Mans Swift Vil BSVI, TE07 Rs Rs. POSSESSION NOTICE

M's. Cholamandalam Investment and Finance Company Lid. (The Company) plus charas Codour Sky Siver Mné. Mih /¥r: 07.07/2020| FJ S0B1 |4,50,0001-145,000/ Ujs 13(4) of the Securitisation and Reconstruction of Finandial Assets and Enforcement of Security

Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002 .{Appendix-IV)

unFiEr Loan Account Mo. ‘.I{EIHLHBDMDI!EEIIEIEIH against mortgage of proparty PLAGE OF AUCTION: Barw of Baroda, H Mo.1-13, Koheda Village, Abdulapurmet Mandal, Ranga
being  All thal the cpen Plol bearing Mo. 41 in Survey Nos, 22411 and 225, Reddy Dist, Telengana 501511, Ph, No. 79333116608, Date of Auchion: 30.09.2023, Time 11.00 AM. Whereas, the undersigned being the Authorized Officer of Mfs BAJA] FINAMNCE LIMITED (BFL) under the Securitization and

admeasuring 250 2q. Yds, or 209 sq. vda., 2q. mirs., as shawn in the plan annesed
harewilty, siuated at Malkapur village, Kondapur Mandal, under G, P Malkapur,
Medak district. A. B, MP Kondapur, 2. P Medak at sangareddy, Regn. Sub-District
Sangareddy, Registration District Medak at Sangareddy and Bounded by : East ;
Plot Mo, 42, West : 30°wide Road: Morth = 25'wide Road: South: Piot Mo 30

Thee interding purchasarsitadders may ingpect the vehick from 13.09.2023 to 16.09.2023 dunng |e
timez B.00 AM to 12,00 Moon (3t parking yerd ocaled & Venasthalipuram, B N Reddy Magar, Hyderabad)
Last date of submizsion of BID in prescibed Tender Form is 25.09.2023, Time: 10,30 AM, Terder
form s evailable in Branch, for more datails contact the Branch on Tel ko, T983316608.

Date; 12.09,2023, Place; Koheda Sdi- Branch Manager, BOB, Koheda

Reconstruction of Finandal Assets and Enforcement of Security Interest Act 2002 and in exercse of powers conferred under section 13(2)
read with Fule 3 of the Security Interest {Enforcement) Rules 2002, isswed Demand MNotice(s) to Borrower(s) /Co Borrower{s)/
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice withen 60 days from the date of receipt of the sald
notice, The Bormower(s) /Co Borrowes(s) Guarantor(s) having falled to repay the amount, notice is hereby glven to the Borrower(s) /o
Borrower(s)f Guarantor(s) and the public in general that the undersigned on behalf of Mfs Bajal Finance Limited, has taken over the
possession of the propery described herein balow in exercise of the powers conlerred on him under Section 13(4) of the said Act read

This property was mortgaged with the Company by executing Memorandum
Redating to Deposit of Title Deed in favor of The Company which was got Registered
with the office of the Sub Registrar, Sangareddy vide Document Mo, 9805 (2018, T TORM B
Due to defauls committed by the above-named Principal Borrowas, Co-borrowers PUBLIC ANNOUNCEMENT

and Guaraniors, their Loan Account Mo, XOHLHBDOOD02642128 was declared (Regulation 12 of the Insolvency and Bankruptcy Board of India
as MON-PERFORMING ASSET and an action under the Securitization and (Liquidation Process) Regulations, 2016)

Reconstruction of Finencil Assets and Enforcement of Securly Ierest Act 2002 FOR THE ATTENTION OFTHE STAKEHOLDERS OF KRISHNA PREMIUN CARE SERVICES LLP

was initiated by the Compamy.
Irn thee course of execution of notices under the Securilization and Reconsirecion D I
Name ot corporate debtor Krishna Premium Care Services LLP

No
of Financial Assets and Enforcement of Security Interest Act 2002, it came 1o the 1.
hr'ﬂ'ﬁ'lﬂﬂgﬂ ol the GL':'!"I}&.VI:" lhal e F'r|r1-:.,||‘.':-§l| Borrowar PANDALA SRIKANTH has 2| Date of incorporation of Corporate debtor | 28/01/2016
expired and efforts to frace out the details of his legal heirs were made by the 3
Company. However, despite best eforts, wa are unable to gel the details of his i

with Rule 8-(1) of the said rules, The Borrowaer(s) fCo Borrower(s)y Guarantor{s) in particular and the public n general ane hereby
cautioned not b deal with the below said property and any dealings with the said property will be subject to the first charge of BFL For the
amoant(s) as mentioned herein wnder with fubure inberest thereon.

MNMame of the Borrower(s) J/ Descrlptmn of Secured Asset

Guarantor{s)
{LAN No, Name of Branch) (Immovable Property)

Branch : HYDERABAD

{ LAN Mo. 400CSHO0312682 and
400CSHO0312683)

1. JAGADISHKUMAR G (Borrower)
2. DEGALA LATHA MADHAWVI
[Co-Borrower)

Demand Notice| Date of
Date & Amount|pgossession|

All That Piece And Parcel OFf The Non-| 29th June 2023 08-5EP-2023
agricultural Property Described As: Plot) Rs. 1,15.44,161/-
no. 46 Admeasuring 351 Square Yards and | (One Crore Fiftean
Eastern Part of Plot no. 45 Admeasuring 67 | Lac Forty Four
square Yards Total 418 square Yards in Layout | Thousand One

No. 594/71, Rest of area in Block No.2, in|Hundred Sixty One
survey Nos. 4,8 and 9, situated at Sal Sagar | Onfy)

Authority under which corporate debtor is | Registrar of Companies - Hyderabad

lefal helrs mcorporatod/regstered . Minsty of Corporate Afias ;a :.:tp‘hFr 3?1% Tf"as‘"',"'{'f DR : Enclave, Hasmathpet village, Kukatpally cirde under GHMC Emsts, Balanagar Mandal,
Mow, thraugh this notice. we do hareby infarm the borrowers and Pubdic in General 4, Qorporate identity number / limited liability| AAF-5769 S A Sl Rangareddy District, Bounded by:, Morth: Neighbour's Plot, South =30°-0" Wide Road,
that the Company is in the process of initiating legal proceedings on the abave said identity number of corporate debtor Secunderabad, Hyderabad, East: Plotno. 47, Wast  Part of Plot no. 45

mortgaged property under the SARFAESI Act, 2002, as per Law. 5. Address of the registered office and principal | H.No.1-18/1, Prabhat Nagar Colony, Dilsukhnagar, Telangana-500011

3. SITA LOGISTICS (Through its Director/ Authorised signatory /Managing Directar)({Co-Borrowsar)

Hyderabad, Rangareddi, Telangana 500 060
AL AL B2/1 Agricultural Market Bawan pally secunderabad-500011

Im case any lagal hairs of the deceased Labe Shri. PANDALA SRIKANTH hawe
(as stated in MCA website)

any cbjection or claim in respect of the above sald mortgaged property, they may

office (if any) of corporate debtor

camact | infimats [ inform Mr. Vadde Srinivas Reddy, the Authorized Officer of 6. Date of closure of insolvency resolution process| 06/09/2023 Date: 13.09. 2023 Place:- RANGAREDDY Authorized Officer Bajaj Finance Limited
thee Company i writing along with evidence [ proof in support of thair claim within — — .

7 days from the date of this notice/ publication of this notice at our Local Branch 7.| Liquidation commencement date 06/09/2023 (the liquidation order copy was received

office at Unit No. 616/304, Unit No. 4, 3 Floor, Imperial Tower, South India of corporate deblor on 11/09/2023 at 12.55pm) ) J |/

Shopping Mall, Ameerpet, Hyderabad-500 016. 8.| Name and registration number of the Nagaraja Chary Peddapata .

The Cormpary iS5 also getting this notice publistad in 2 newspapens,
Place ; Hyderabac Foor M8, CHOLAMANDALAM INVESTMEMT AND FINAMCE COMPANY LIMITED 9
Date : 13.00.2023 Authorized Officer i

insolvency professional acting as liquidator | IBBI/IPA-001/IP-P02184/2020-2021/13363

H.NO.1-5-87/G1, Akhila Apartments,
Vivekanandanagar, Street No.8, Habsiguda,
Hyderabad, Telangana 500007

E-mail: pbabugu@gmail.com

Address and e-mail of the
liquidator, as registered with Board

Ist care Is taken prior t0 acceptance 0
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannof
be held responsible for such contents, nor for any
loss or damage incurred as a result
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

Form No. URC-2
Advertisement g'nﬂng notice about rngisl—ratinn under Part | 10| Address and e-ma!l to be L!SG(lj for \H/N(E1-5-g7/G1,Akglt|a Atpﬁrtrgelrjltsl,) oud
of Chapter XXI of the Act correspondence with the Liquidator Hy&;ﬁ%}ﬁgﬁ& naregoo (;307, absiguaa,
[Pursuant to Section 374(b) of the Companies Act, 2013 and Rule 4{1) E-mail: kpcslipliquidation@gmail.com
of the companies (Authorised to Register) Rules, 2014] 11] Last date for submission of claims 05/10/2023
1. Notice is hereDy given thal in pursuance of E?Jh'EE'Et":'n |2) of Section 366 Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench -1 has|
of the Companies Act, 2013, an application is proposed 1o be made after ordered the commencement of liquidation of the Krishna Premium Care Services LLP on
fifteen days hereof but before the expiry of thitty days hereinafter to the 06/09/2023 under section 33 of the Insolvency and Bankruptcy Code 2016.
He-g-s!rar at Rngistrar of Enmpan jas, Talangana that COACHING The stakeholders of Krishna Premium Care _LLI_Dare hereby called upon to _submit thejrcle;ims
BEYOND TECHNOLOGY LLP, an LLP may be registered under Part | of \[l\lvgmg.roof on or before 05/10/2023, to the liquidator at the address mentioned against item
Chapler XX of the Companies Acl 2013, as a company limited by shares
2. The principal objects of the company are as foliows:
To camry on the business of Conducting online courses, Websnars,
Podcasts, selling of online products, advertising of various brands on
websites, generating blogs, newsletters and articles to subscnbers,
platforms for online sports coaching and online education, and other
objects included in the agreement
3. A copy of the draft memorandum and articles of association of the
proposed company may be inspecied at the office at 17/A, JOHNS School
Road, East Marredpally, Secunderabad, Hyderabad, Telangana -
500026
4. Nobice 1s hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at Central
Registration Centre (CRC), Indian Institute of Corporate Affairs (lICA),
Plot No. 6,7.8, Seclor 5, IMT Manesar, Disirict Gurgaon (Haryana), Pin
(-0de - 122050, within twenty-one days from the date of publication of this
notice, with a copy to the company at its registered office.
Dated: 13th September 2023

For Coaching Beyond Technology LLP
Sridhar Ramakrishnan Bharathi Arun
Designated Partner Designated Partnar

N

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit the claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Date:12/09/2023 Liquidato
IBBI Regn. No. IBBI/IPA-001/IP-P02184/2020-2021/13363

Place: Hyderabad
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PFL INFOTECH LIMITED

4 e

Sodgen
5 Regd. Off: #1-10-122-125/8-2, FLAT NO. 102, 15T FLOOR

R K TOWERS, MAYURI MARG BEGUMPET, HYDERABAD.

NOTICE:is hereby giventhat the 36" Annual General
Meeting (AGM) of the Company is scheduled to be
heldonThursday, September 28,2023 at 11:45a.m.
through Video Conference (VC)/Other Audio-Visual
Means(OAVM)totransact suchitems of business as
set out in the Notice. The Meeting shall be
conducted without physical presencein accordance
with the circulars issued by the MCA and SEBI.
Appointed NSDL for E-voting facility and it
commences from 09:00 A.M. on 25" September,
2023 and ends on 5.00 PM. on 27" September,
2023. Those members, who will be present in the
AGM through VC/OAVM facility and have not cast
their vote on the resolutions through remote e-
voting shall be eligible to vote. Book Closure:
26.09.2023 to 28.09.2023, For all Detailed
instructions of E-voting, Notices, Scrutinizer Details,
and for a copy of Annual Report please visit
www.pflinfotech.in By order of the Board

For PFL INFOTECH LTD
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General public/especially Tenant & their
customers are hereby informed that my
client Smt.D.sudha W/0.D.Nagabushanam
entered into a Rental Agreement on 11-07-
2022 with M/s. S.S.ENTERPRISES
Represented by it's Proprietor Mrs. M.Indira
Priyadarshini regarding Ground Floor in
House No.5-224/4, Road No.10-B, Krishna
Nagar Colony, Meerpet Village, Uppal
Mandal, Medchal-Malkajgiri District,
Hyderabad- 500 040 for 22 months to run
their business through GST
No.36AEKP18082E1ZC & IEC No.
AEKP18082E, but they are unable to pay the
monthly rents since June 2023 and recently,
my client came to know that they(M.Indira
Priyadarshini & her CEO Syed Sulaimon)
have involved some Criminal Cases also in
various Police Stations and the Police
persons are rounding to the said property,
as such my client is hereby terminating
/cancelling the said Agreement through this
Notice withimmediate effect.

& y b

P.P.RAJU Advocate
LLG.H-489, H.B.Colony,

Moula-Ali, Hyderabad-500 040.

Sd/-
P. Amresh Kumar
Director

Date:09-09-2022
Place:

Mob: 9866456223/8309440136
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Dr.Reddy’s ¢
NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates issued by the Company are
reported to have been lost or misplaced and the registered Shareholders/Claimants thereto
have applied to the Company for the issue of duplicate share certificates.

S | Folio Name of the Certificate | No. of Distinctive Nos.
No.| No. Shareholder No(s). | Shares From - To
1 |AQ0534 | Anuj Chowdhry 5837 200" | 54495117 -54495316
18798 200" | 76954104 - 76954303
2 |S03178| Sanjay Jaywant Patil 5264 200" | 52693667 -52693866
Sunita Sanjay Patil 18402 200" | 76831616-76831815
3 |R03754| RM Palaniappan 51161 50" 3246828 -3246877
51162 50 3246878 - 3246927

*Shares of Rs.5/- face value ~ **Shares of Rs.10/- face value

The public is hereby cautioned against dealing in any manner with the above share
certificates. Any person(s) who has/have any claim in respect of the said share
certificate(s) should lodge claim(s) at the Company's Regd. Office: 8-2-337, Road
No.3, Banjara Hills, Hyderabad - 500 034 within 15 days of publication of this notice
after which no claim(s) will be entertained and the Company will proceed to issue duplicate
share certificate(s).

For Dr. Reddy's Laboratories Limited

K Randhir Singh

Company Secretary , Compliance Officer
and Head - CSR

Place : Hyderabad
Date : 13-09-2023

Dr. REDDY’S LABORATORIES LIMITED
Regd. Office: 8-2-337, Road No.3, Banjara Hills, Hyderabad - 500 034
CIN: L85195TG1984PLC004507, Tel: 91 40 4900 2900; Fax: 91 40 4900 2999
email: shares@drreddys.com; website:www.drreddys.com
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VENKATESHWARA EDUSUPPORT LIMITED

Formally known as Hyderabad Vanaspati Limited

CIN: U80900TG1970PLC001335
Regd. Office: 44-617/2A, Beside Telephone Exchange, Nacharam, Moula-Ali, Hyderabad-500076, India.
E-mail Id:- venkateshwaraedus70@gmail.com,groupes 123@gmail.com

NOTICE OF THE 53> ANNUAL GENERAL MEETING

Notice is hereby given that 53rd Annual General Meeting (‘“AGM") of the Members of
Venkateshwara Edusupport Limited (‘the Company”) will be held on Saturday, 30th September,
2023 at 11:00 AM. at the Registered Office of the Company situated at 44-617/2A, Beside
Telephone Exchange, Nacharam, Moula-Ali, Hyderabad -500076, India.

Members may further note that in pursuance of the Go-Green initiative of the government, the
Notice of the 53rd AGM and Annual Report for the financial year 2022-23, will be sent through
electronic mode to the members whose e-mail addresses are registered with the Company/
Depository Participants.

The members holding shares in physical mode and who have not updated their e-mail addresses
with the Company can obtain Notice of AGM and Annual Report by sending scanned copy of
signed request letter mentioning the following details for registering email address: a) Folio No./
DP ID-Client ID, b) Name of shareholder, c) Email ID, d) Copy of PAN card (self-attested), e) Copy

of Aadhar (self-attested) f) Copy of share certificate. .
By the Order of the Board of Directors

Sd/-

Mr. Ajay Chauhan
Director

DIN No. 06502672

Date : 12/09/2023
Place : Hyderabad

FORMNO. 14

OFFICE OF THE RECOVERY OFFICER il (S¢© Regulation 33(2)]
DEBTS RECOVERY TRIBUNAL HYDERABAD(DRT 2)
1st Floor, Triveni Complex Abids, Hyderabad 500001

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAXACT, 1961.
RC/2349/2017 01-09-2023
Union Bank of India (E-Andhra Bank)
Versus
M/S Surya Industries (E- SRITEK Industries)
To
(CD 1) Mis Surya Industries (E- SRITEK Industries) Rep By Its Partner T. Pavani, D/o Sri
T.S.Ramarao, PlotNo.195/4A, Phase-I, Sector-3, Lane-7, Cherlapally IDA, Hyderabad-500 051.
(CD 2) T Pavani D/o Sri T.S. Ramarao, R/o H. No. 1-9-315, Flat No.302, D.C. Heights, Street
No.7, Vidyanagar, Hyderabad-500 044,
(CD 3) Sri S Arjun Kumar S/o Sri S. Rama Rao, R/o H. No. 1-9-315, Flat No.302, D.C. Heights,
StreetNo.7, Vidyanagar, Hyderabad-500044.
(CD 4) Sri S Seshu Kumar Sfo Sri KRK Murthy Sarma, Rfo Flat No.101, Sowdamini Apartment,
Prabhath Nagar, Chaitanyapuri, Hyderabad-500 060.
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by the
Presiding Officer, DEBTS RECOVERY TRIBUNAL HYDERABAD(DRT 2) in OA/968/2017 an
amount of Rs 5436967.00 ( Rupees Fifty Four Lakhs Thirty Six Thousands Nine Hundred
Sixty Seven Only ) along with pendentellite and future interest As Per Recovery Certificate w.e.f.
18.08.2017 till realization and costs of Rs 0 ( Only ) has become due against you (Jointly and
severally/ Fully/Limited).
2.You are hereby directed to pay the above sum within 15 days of the receipts of the notice, failing
which the recovery shall be made in accordance with the Recovery of Debts Due to Banks and
Financial Institutions Act, 1993 and Rules there under.
3.You are hereby ordered to declare on an affidavit the particulars of yours assets on or before the
nextdate of hearing.
4.You are hereby ordered to appear before the undersigned on 28/12/2023 at 10:30 a.m. for
further proceedings.
5.In addition to the sum aforesaid, you will also be liable to pay:
(A)Such interests as is payable for the period commencing immediately after this notice of the
certificate / execution proceedings.
(b)All costs, charges and expenses incurred in respect of the service of this notice and warrants
and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date: 01/09/2023.

RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL HYDERABAD (DRT-2)
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FSL Projects Limited
ﬂf Regd, Office: 6-3-1090/8/1, 601, LAKESHORE TOWER, RAJBHAVAN ROAD, HYDERABAD, TELANGANA - 500082,
FSL Projects Limited  CN: UT200TG1399PLC032816 Phone: 040-23393337 E-mail finance@frontinesoft com
ety Ko oy FRONTUNESOPT LATED) Website: www. frontlinesoft.com GSTIN: 36AAACFA7430177
Notice to the members of the 24" Annual General Meeting and Remote E-Voting Information
Dear Members,
NOTICEis hereby given that the 24" Annual General Meeting (AGM) of the Shareholders of FSL Projects Limited
will be convened on Saturday, 30"September, 2023 at 10:00 A.M. IST at National Institute for Micro, Small and
Medium Enterprises, Yousufguda, Hyderabad-500 045, Telangana, India to transact the business set out in
the Notice of 24" AGM.
TheNoticeof 24" AGM and the annualreportincluding the Financial Statements for theyearended 31stMarch,
2023 have been sent only by email to all those members, whose email addresses are registered with the
Company or its Registrar & Share Transfer Agent (RTA) or with their respective Depository Participants in
accordance with MCA Circular(S). The Notice of the 24" AGM and the annual report will also be made
available on the website of the Company at http://frontlinesoft.com/downloads.html and on the
website of CDSL at www.evotingindia.com.
Members whose email add are not regi i with the d ies can register the same for
obtaining the login credentials for e-voting for the resolutions proposed in the Notice of the AGM in
the following manner:
1. For Physical shareholders - please provide necessary details like Folio No., Name of shareholder, scanned
copy of the share certificate (front and back), PAN (self-attested scanned copy of PAN card), AADHAR (self -
attested scanned copy of Aadhar Card) by emailto Company/RTAemail id.
ii. For Demat sharehelders - please provide Demat account details (CDSL-16-digit beneficiary ID or NSDL-16-
digit DPID + CLID), Name, client master or copy of Consolidated Account statement, PAN (self-attested
scanned copy of PAN card), AADHAR (self-attested scanned copyof Aadhar Card) to Company/RTAemail id.
Please note thatin order to registeryouremail address per ly, the membersare toregist
their email address, in respect of electronic holdings with the Depository, through their concerned
Depository Participants.
In compliance with the provisions of Section 108 of the Companies Act, 2013 read with rule 20 of the
Companies (Management and Administration) Rules, Secretarial Standard -2 issued by the Institute of
Company Secretaries of India and MCA Circulars, the members are provided the facility to cast their vote
electronically through e-voting services provided by CDSL on all the resolutions set forth in the Notice. The
details pursuant to the provisions of the Companies Act, 2013 and the Rulesare given here under:
(1) Date of completion of sending of Notices: 08" September, 2023
{if) Dateandtimecfcommencementof votingthroughelectronicvoting: Tuesday, 27" September 2023 at 9.00AM.
(jii) Date and time of end of voting through electronicvoting: Thursday, 26” September, 2023at 5.00 P.M.
(iv) oting willnotbe allo beyond 5.00PM on Thursday, 29 September, 2023.
(v) Members who have cast their vote by remote e-voting prior tothe AGM may also participate in the AGM
Jbutshallnotb itled to cast their induringthe AGM.
(vi) Members holding shares either in physical or dematerialized form, as on the cut-off date of 22.09.2023,
may cast their vote electronically on the Ordinary& Special Businesses as set out in the Notice of the 24"
AGMthrough electronic voting system of Central Depository Services Limited.
(vii) A person whose name is recorded in the register of members or in the register of beneficial owners
maintained by the depositories as on cut-off date only shall be entitled to avail the facility of remote e-voting
aswellas votinginthe generalmeeting.
(viii) For electronic voting instructions, Shareholders may go through the instructiens in the Notice of 24"
AGM and in case of any queries / grievances connected with electronic voting, Shareholders may refer the
Frequently Asked Questions (FAQs) and e-voting User Manual for Shareholders available at the download
sectionof www.evotingindia.co.in
If you have any queries orissues regarding e-Voting from the e-Voting System, you may refer the Frequently
Asked Questions (“FAQs”) and e-voting manual available at www.evotingindia.com, under help section or
write an email to helpdesk.evoting@cdslindia.comor contact Mr. Nitin Kunder (022- 23058738 ) or Mr.
Bavesh Inkutkar (022-23058543) or Mr. Rakesh Dalvi (022-23058542).
for and on behalf of the Board of Directors of
FSL Projects Limited
Sd/-
Mir Hussain Ali Khan,Whole time Director, DIN : 00017861

Place: Hyderabad
Date: 28-08-202.
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